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Smt .Kamldlabai Laxman Zambre, Petitioner
‘ ! -
Mr.G. b.l"’a’alla C _ -
s | Advocate for the Petitjonér(s)
] ‘
‘ Versus
Union oli% India & another » v Respondent
|
< | "Di"xr,°Pff"1‘?r adhan Advocate for the Responacu(s)
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The Hon’ble Mr. M.B,iujumdar,Member(J)

|

. The Hon’ble Mr. M.Y.Pr\iolkar,fﬂember(A) |
o3 1. Whether Reporters of local papers may be allowed to see the Judgement" '2/0\
2. To be referred to‘ the Reporter or not? | 0 , ’l

" 4. Whether it needs|to be circulated to other Benchus of t,he Tnbunal"
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3. Whether their Lordshxps wish to see the falr copy of the Judgement? >7U O
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BEFORE THE CENTZAL ADMINISTRATIVE TRIBUNAL
: NEW BOMBAY BENCH

0.A. 220/89

Smt .Kamalabai Laxman Zambre,

Zambrewada,

flarangaon,

Tal.Bhusawal, _
Dist.Jalgaon. . .. Applicant

VS.

1. Union of India
through
Ministry of Defence,
Ordnance Factory,
Narangaon,
Taluka Bhusawal,
Dist.Jalgaon.

2. General -@nager,
Ordnance Factory,
iarangaon, 2
Taluka Bhusawal,
District Jalgaon. . .. Respondents

Coram: Hon'ble Member(J)Shri :.B.Mujumdar
Hon'ble ilember(A)Shri M.Y.Priolkar

Appzarancsss

1. Mr,G.S.vWalia
» Advocate for the
Applicant.
2. Mr.P.'A.Pradhan,
Advocate for the
Hespondents., '

O3AL JUDGMENT Date: 5.4.1989
(Per M.B.%ujumdar,ﬂember(J) :

-The objections raisad by the office are

wailved. ,

2. The applicant's husband Laxman Zambre has
died issuéless in 1971 while he was working as Labourer
in the Ordnance Factory at Warangaon. On 1.2.,1989 the
applicant has filed this application praying for suitable
gompassionate appointmeht to her and for directing the
respondents to pay ex-gratia pension adnissible according

to the rules.

3. We have heard MMr.dalia for the applicant and

dr.P.M.Pradhan for the raspondenis.
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4. : As the applicant gives up the first prayerv
régérding suitable appointment on compassionate qrouhds
and‘as the resvondents are prepared to pay ex-g-atia
pension to the applicant according to the rules we admit

this.application'and pass the followingkbrder:

(1) Respondents shall pay ex-gratia pension to

the applicant according to the rules after
the applicant fulfills the formalities
mentioned in the letter dtd. 12.12.,1988
from the General Manager of the Ordnance
Factory; |

(i1) The prayer of the applicant %or appointment
on compassionate ground is rejected.

(1ii) The apvlication is disposed of on the above

lines with no order as to costs.

(.Y .PXIOLKAR)

Member(A)
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